
• -.• ft 
-- 	 GTI{ATI-.BENc 

• 	 UWAHATI-05 

(DESTRUCTIO\OF RECORD RULES,1990) 

(I) f31/
DEX  QQI1f7_19r3 

c .1b1/'r.i1.  
4 , 

E.P/M.A  No  ...  ~uZqiakdo  ..... 0. 

-fl .  

/ 	(t) 

k I 

crders Sheet. . . . • • • • • • •••• 	........ . . . . . •.. .l?g. . . .L . • . . . . ...... . •. .to. • - .... ..........  

I ____)(1l2/ 
Judgment/Order 

- /2  
Judgment & Order dtd ................Received from H.C/Supreme Court 

................. Pg................... 

...................... 

R.i./C.I. 	..-, /%Oi .............. .... 	.......... 

.Ir.S............ .........., ........... 

Rejoinder................................................. .............. .. ..... . . . .O. ......... .......  

Replr. . . •. . . 	. 	 . 2.. . Pg. .L . . . . .. .. .. . . . . . .. ...to. 3. 	.. 

Any other Papers/. 	 ...... 	 9' '1kD - 14 i 	i 
1 1"erxio of A.ppea.i'axice.........  ....... . .. ... .................... .....  

Additional )iida'v'it.. . 	. L .1. .'.................. . .. . ... . . .. .. . ... , . , .., ... ... ..... . 
' v\tritten 1rgtlrrlents ... ........ ............ ....... ........... 

to  

irrieriderrierit Repi)' by Respoxdents. .............. .          	 . . . . . . •••.•....... ........... ..  

Amendnient eply filed by the Applicant ......... .\\................ 

Counter Reply- ........... ............. . ........ . ............. .......... .............. ...........  

QWC"TTC'TT 

• 	 • 	
• 

H • 	 - 	 -- 	 -• 	 .,,.- 	 • 
	 • 	 - 



4 

FROM No. 4 

(SEE RULE 42) 

CENTRAL 	WNIsTTIV TRIBUNAL 
GUWATI BENCH: 

Crignal ipplecation No;- 	 99'9_13 

Mi e Petition No; 	. 

otet Petition No:  

CvicJ .oplecatin No  

Nmeof the ppecant(5); 	 qlb2 
Nrne1 of the hespond ant () 	I-P.AS 

 

Advobate f o r theJ,1ecant:_ fW  
klf,  

Aqvoate for the èspondat;_ 

Ot1 {ey 	date 	Order of the Tribunal 

} 	 Ppfleatjoo 
26.12.200 	Present: 	Hon'ble Mr Justice B. 

Panigraha, Vice-Chairman 
rut 	1C 	Ut11fl1 HOn'ble Mr K.V. Prahaladan, 
d.  Administrative Member. 

!eFi I 
S. 	•" 1. 	 Heard Mr 	B. 	Sarma, 	learned 

No.' 
counsel 	for 	the 	applicant 	Mr 	S. 

Sarma, 	learned 	counsel 	for 	the 

respondents, has submitted that he 

will 	take 	necessary 	instruction 

from 	his 	client 	within 
ccs1Lw. . 	 reasonable 	time. 	Since 

) applicant was kept incharge on ad 

hoc 	basis 	in 	the 	post 	of 	Junior 

Scientific 	Officer, 	let, 	the 

present 	status 	quo 	as 	on 	today 

continue till the next date. 

Let 	four 	copies 	of 	the.. 

application 	be 	served 	upon 	the 
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26.12.2003 

learned 	counsel 	for 	the 
S 	respondents in course of the day. 

The matter 	shall 	appear 	On 

27.1.2004 	for 	hearing 	on 

admission. 

r' 

ember 	 Vice-Chairman 

ncm 

	

20.2.2004 	Heard Mr. B. Sarma, learned 

counsel for the applicant and also Dr. 

M.C. Sarrna, learned counsel forthe 

respondents. 

The application isadmitted, 

call for the records Issue notice to 

thej?artiess.  

List on ;2..3.2004 for orders. 

Meanwhile, theré. ±3 no bar to 

implementthe Office Order No.34/2003 

(TTc& MEH) dated 16.12.20030 

R-ember (A) 

nib 

	

27.2.04 	Preent: HonbleMr.shanker Raju, 
Judicial Member, 

Hon'b].e Mr.K.V,prahaladan, Administra-

tive Member. 

List this case on 8.3.04 along-

with R.A.No./l of 2004. 

1ember(A) 	 Member(J) 

MM 

	

8.3.2004 	Post the matter before the next 
vailab1e Division Bench. 

Meanwhile status qio will conti 
flue.. 

c-i 

-fro ALt_C 	 cL4 

Member (A) 
bb 
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1.4.04 	Heard counsel for the applicant. 

Hearing concluded. Ox 

The application is allowed in terms 

of the order recorded separately. 

Mnber(A) 	 M ber(J) 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI 3ENCH 

294 	 2003. 
O.A. / R.A. No, 	 . of 

4.  

- 	 1.4.2004 
DATE. OF DECISION .. ........ 

flt ArufldhatiKaljta 	 . 	.APPLICANT(S). 

Sri Bipul Sarma 	ADVOCATE FOR THE 
0 	 0 	 0 0 	

APPLICA.NT(S). 

- VERSUS - 
I 

Union of India & Ors. 
0 	 0 	 0 0 	 .RESPONDENT(S). 

None present for the respondents. 	. 	. ADVOCATE FOR TH 
• 	

0 0 0 0 	 0 0 0 0 	 0 	
RESPONDENT(S). 

T HEI HCN' BLE SHRI KULDIP SINGH, JUDICIAL MFNBER 

THE HfNtBLE SHRI K.V.PRAHI,ADAN, ADMINI5TJATIVE M1BER 

Whther Reporters of local papers may be allowed to see 
the judgment •? 

To be referred to the Reporter or not 7 

3, Whth•er their Lordships wish to see the fair copy of the 
j1gment 7 

4. Whether the judgment is to be circulated to the other 
Bches 7 

Jgment delivered by Hotble Judicial Member 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 
	LN 

Original Application No. 94 of 2003. 

Date of Order : This the 1st Day of April, 2004. 

The Hon'ble Shri Kuldip Singh, Judicial Member. 

The Hon'ble Shri K.V.Prahladan,AdministratiVe Member. 

ant. Arundhati Kalita, 
w/o Shri Arup Kumar Goswami, 
R1ilway Qrs. No. 167/B, 
East Maligaon, Guwahati-il. 

By Advocate Sri Bipul Sarma. 

- Versus - 

Applicant. 

Union of India,. 
through the General Manager, 
N.F.Railway, Maligaon, 
Guwahati-il. 

General Manager (Personnel) 
N.F.Railway, Maligaon, 
Guwahati-il. 

Deputy Chief Personnel Officer, 
(Gaz), Office of the General Manager, 
Personnel, N.F.Railway, 
Maligaon. Guwahati-il. 
Dy.Director, Estt.Gaz(Cadre), 
Railway Board, Rail Bhawan, 
New Delhi. 	 . . RsspondefltS. 

By Advocate (None present for the respondents) 

ORDER 

KULIDIP SINGH,MEMBER(J) I 

Heard Sri B.Sarma, learned counsel for the applicant. 

None present for the respondents. However, we proceed to hear: 

the matter under the provision of Rule S of the Central 

drninistrative Trjuna'1 (procedure) Rules 1987. 

2. 	This application has been filed challenging the 

arbitrary reversion of the applicant from the post of 

Junior Scientific Officer (Gr.B) which she was holding 

purely on ad hoc basis to the post of Senior Scientific 

Research Assistant i.e. her substantive post. The applicant 

submitted that vide order dated 24,2.93 issued by the 

Ri1way Board a Junior Scale Group B post was created which ii 

was subsequently designated as Junior Scientific Officer. 

This .ry be filled up by transferring a regular post from 

I 	 j 	 contd..2 
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Traffic or Mechanical or Personnel Branch of their own 

Railway. The applicant belongs to Traffic branch and was Lxb 

posted to the post of Junior Scientific Officer. The applicant 

continued to 'work but suddenly the, order dated 16.12.2003 

was issued by the General Manager(P), N.P.Railway, wherein 

it was mentioned that the post of JSO is restored back to 

Mechanical Department with P. immediate effect and as a 

consequence thereof the applicant who was posted as JSO 

was ordered to be reverted to her substantive post of Sr. 

Scientific Research Assistant. The applicant thereafter 

filed an O.A. and this Tribuhal v.ide order dated 26.12.2003 

directed to maintain status quo. Notice was issued to the 

respondents. 

3. 	The respondents filed their written statement contes- 

ting the case. In the affidavit the respondents pleaded that 

the post of JSO was created for pperation in the psycho-

technical cell by variation of a post of equivalent rank 

from the mechanical department and the said order also 

stated that the applicant who was working as Sr.Scientific 

Research Assistant was empanelled for promotion to the 

post of JSO Gr.B purely on ad hoc basIs with the stipulation 

that this would not confer her any claims for regular 

promotion to Gr.B service and seniority. By the impugned 

order dated 16.12.2003 the post of JSO was restored back 

from the office of the Chief Safety Officer, N.P.Railway 

to the Mechanical Engineering department to which the post 

belonged. Consequently the order of reversion has been passed. 

Thus the respondents in the O.A. has taken a plea that the 

post of J5O is no more available to the applicant since 

the post has been restored to the mechanical department. 

Keeping in view the various considerations of administrative 

convenience the decision was taken to .:estore the post. 

contd..3 
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4. 	We have heard the 3. earned counsel for the applicant 

at length. WJe find from the record that there was no order 

of abolition of the post of JSO. The post has been created 

dated issued by the Railway Board which is still 

in force and the General Manager cannot overriding the order's 

H passed by the Railway Board. Though the respondents have 

denied the allegation that this order has been passed to 

accommodate some other person from Personnel department but 

the fact' remains that the post has not yet been abolished 

by the Railway Board and tontinue till today. This fact 

has been established by letter dated 22.4.96 (Annexure-G) 

written by the Executive Director Traffic Research (Psych.), 

wherein it has been clearly mentioned that as regards post 

of JSO is concerned , the N.F.Railway may fill up the post 

on local basis from its own sources and the present arrange-

merit of utilising a Calcutta based JSO is dispensed with. 

Thus we find that the order of reverting the applicant to 

the post of Sr. -Scientific Research Assistant has been passed 

in an 'arbitrary manner as theNwst post of JSO is still 

exist and has not been abolished and the applicant has a 

right to be continued to the post of JSO 
1 ' 

Ofl/hO44Q 	
k 

AccOrdingly we allow the O.A. and 

though purely 
)iJY1tAA /(4J 
i1 

quash and set aside 

• the order dated 16.12.2003. reverting back the applicant to 

the post of Sr.Scientific Research s5istant.& 1w 

No order as to costs. 

Vej 

'C K • V • PRAI-ILAJ)AN ) 
ADMINISTRATIVE MEMBER 

C K LDIP SINGH ) 
JUDICIL MEMBER 

H 
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IN THE CENTL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

Iàplicationu/s 	of the Administration Tribunal 

Act, 1985) 

OA NO. 	 /2003 

Smti. Arundhati Kalita - Applicant 

UfljrOfl Of India & others - Respondent. 

I N D E X 

• 	Annexure Particulars Page No. 

1. A Copy of office order 

No. 34/2003(C & MEQ-1) 

2. B Copy of letter dt.24/12/93 I'9 
of Railway Board. 

3. C Copy of letter dated 

17/8/93 

4. D Copy of letter daed 

1/4/94 

5. B Copy of office order 

dt. 5/12/97 

6. P Copy of letter dt.  

6/10/95 

7• G Copy of letter dt. 

22/4/96 

 

 

( L 

QAA 
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IN THE CENTRAL ADMINISTATWE TRIBUNAL:GUWAHATI BENCH 

AT GUWAHATI 

O.A. NO. /2003 

Srnti. Aruridhati Kalita - Applicant 

Union of India & ors - Respondent 

SYNOPSIS OF THE C1SE. 

t9 ulars ' 	 Annexure 	P a 	No 

24/2/93 On being recommendation 
B 

of the High powered 

Committee psycho-Technical 

cells have interalia decided 

the revised Gazetted set up 

and accordingly post of 

Jr.Scientific officer has 

been created in each Zonal 

Railway. 

17/8/93 Railway respondent has C 

informed Member,Staff,Rly. 

Board and action has been 

taken to utilise the post 

sparing from the post of 

Traffic or Mechanical or 

personnel deptt. till 

regular selection criteria 

• are laid down. 

1/4/94 Addl. General Manager, NP. D 

Railway informed that the 

post could not be filled 

in regular manner as there 

\O 

contd. . .2. 



Beate 	Particulars 	-- 	 Annexure 	Page No 

is no guideline in what 

manner the post of Junior 

Scientific officer can be 

filled, either through UPSC 

F 	 or from Group IBI selection. 

However, in order to operate, 

a person has been deputed 

temporarily for this post, 

till further instruction 

from Railway Board, 

6/10/95 	Direcor/RDS0 (Research, 

Design & Standards Organisa-

tion) issued circular to each 

Zonal Railway regarding the 

follow up action 

to be taken by them and also 

instructed and requested to 

create the post of Sr.Scieriti-

fic Research Assistant in each 

Zonal Railway. 

2/4/96 
	 The Research,Desigrl 
	 2 

and Standards 0rganisaton vide 

letter dt,22/4/96 written to the 

Chief Safety officer with a 

direction to fill up the post 

from within their own resources 

out of the cadre of Traffic, 

Mechanical and Personnel. 

contd .. . 3. 
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Date 	Particulars 	 -- 	 Aririexure 	PageNo. 

5/12/97 Accordingly post has been 	E 	- 

created in the N,FRailway 

and 5mti. Arundhati Kalita, 

from Traffic Department has 

been empannelled for the post 

oA adhoc basis. 

1/12/03 On 16/12/03 She was reverted 	A 	 Z - 106 

to her substantive post on 

being restoring back the post 

of Mechanical department. Be 

it to be mentioned that your 

applicant belongs to Traffic 

Deptt. and she was holding the 

post of adhoc basis as there is no 

such regular selection nor any 

process for selection and modality 

has been formulated. 

Now by virtue of reverting 

her to the post af, the respondent 

authority intended to fill up the 

said post by another adhoc appointee 

though the post has not been 

abolished 



BEEORE ThE CENTRAL ADMINISTRATIVE TRIBUNAL 

AT GUAAFITI 

ORIGINAL APPLICATION NO. 	/2003 

Smti. Arundhati Kalita, 

W/o. Shri Arup Kumar Goswami, 

Railway Qrs, No. 167/, 

East Maligaorl, Guwahati - 11. 

?pplicarit. 

-vS- 

Union of India1  

Through the General Manager, 

N 4F.Rilway/MaligaOfla 

Guwahati - 11. 

General Manager(Persoflnel) 

N SF. Railway/Mel igaon, 

Guwahati - 11. 

Deputy Chief Personnel Officer 

(Gaz),, Office of the General 

Manager/Personnel, N.E .Railway, 

Mal igaorl, Guwahat i-il. 

Dy.DireCtOr, Estt.GaZ (Cadre), 

Railway Board, Rail Bhawan, 

New Delhi. 

Respondent. 

DETM4 IN 	 9Lt 

1.PATICULAQ? ORD, AGAINST WHICH THE 

ISME 

contd. . 
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The present application has been rade against 

the arbitrary reversion of the applica&t from the post 

of Jr.Scientific off icer,Group-B to the post of 

Senior Scientific ReseErch Assistant i.e. to her 

substantive post by order dt. 16/12/03 with a view 

to fill up the post of Jr.Scientific officer by(h flci-hec. 

r%•her 	 from the post which is arbi- 

trary and illegal. 

A copy of the impugned order is 

enclosed berwith as Annexure-A 

to this petition. 

2 • 	J IJRISDICTIONOF THE TRIBU NAL  

The applicant declares that the subject matter 

of the application is within the jurisdiction of this 

Hon'ble Tribunal. 

KUNUTATUIB 

The applicant further declares that the appli-

cation is filed within the limitation period prescribed 

under section 21 of the Administrative Tribunal Act, 

1985. 

FACT OF THE C/S 

4.1 	That the applicant is the citizen of India and 

as such she is entitled to all the rights and privileges 

as guaranteed under the Constitution of India. 

4.2 	That your applicant joined in N,P.Railway 

service in the year 7th Npril.,1991 as Senior Scientific 

Research Assistant under the office of Chief Scientific 

officer which is under the Operation Department/N.F.R1.y. 

contd ... 3. 
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4.3 	That your applicant is a Master degree holder 

in Psychology with having practical knowledge and 

experience in the line. 

4.4 	'That Ministry of Railway, Govt. of India in the 

year 1993 i.e. the Railw,ay Board has decided and reco-

mnended by a High Power Committee to create a Psycho-

Technical cell in the Zona]. RailW'y with a view to 

conduct psychological test of certain cadres of 

recruitment made by the zonal Railway in their res-

pective zone so thatfreciuent accidents in operation 

of kzko trains can be 	 smoothly. The afore- 

said psycological test shall have to be conducted by 

Junior scientific officer by their respective Railway 

which is earlier conducted by Rearch Design and 

$tandards Organisation (RDSO) of Indian Railway having 

Headguarts at LucknoW. In order to remove the diff i-

cuties of conducting psylogical test it was decded 

by the Railway Board to create posts in zorial Railway 

to be set up in the zonal Railway and for the purpose 

jr.Scientific off icer/Group_'B, 7 posts have been 

created. View taken by the Railway Board that psycho 

logical test for the new recruits from the recruitment 

Board 0103 be conducted 4o intly by Sr. Scientific off icer/ 

Jr. scientific officer of the zonal Railway and a Sr. 

personnel officer/ivisiona1 Personnel officer from the 

Railway and for which RDSOwuld organise a brief course 

on test a&ninistratiOfl and evaluation for a week or so 

on each zonal Railway for personnel officers and 

contd ....4. 
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completed by April, 30, 1993 • For this reason post 

has been sanctioned by the Railway Board with the 

concurrence of the Finance Directorate of the 

Ministry of Railways. 

Copy of the aforesaid sanction 

of the Gaz, post in Group 'B' by the 

Railway Board is annexed as Annexure-B, 

	

4,5 	That in the aforesaid sanctioned letter 7 posts 

of Jt. scale of Group 'B' have been sanctioned by the 

Railway Board, out of which 2 for RD0, 1 each for 

Central Wailway, N,E,Railway, N.F.Railway, S.C.Rly 

and S.E.RailWay. It is also stated that in the afore-

said sanction letter at the relevant point of time 

there are 4 posts at RDSO/LuCkfloW and out of that 2 

should be retained with RDSO and 2 shall be transferred 

one each to NE and S.E,Railway. It was also stipulated 

that Central Railway, N.F.Rly,S..RailWay should find 

a post by,  transferring a regular post from Traffic or 

Mechanical or personnel branch of their own Railway. 

In the aforesaid sanction letter it was also stipulated 

that N.F d arld S.C.RailWay should provide one post of 

jr.Scientific officer by 31.3.1993 and accordingly sane-

tion of Ministry of Railways has been accorded for that. 

,-t-  .--..- ---a 	-ht- 
% 

	

4.6 	That on 17th august/93 a D.C. letter has been 

issued by the General Mariager/N.F.Rai1W8Y on the subject. 

of setting up of Psycho_Technical unit on zonal Ply 

informing that one post of Sr.$cientific Research 

ssistant(PsyChOlOgy) has been created by necessary 

contd. ..5. 
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	 I 
matching surrender and requisition for the same 

has also been placed with the Railway Recruitment 

Board,Guwahati and for which aderti.sement in this 

regard will be floated shortly. But so far for 

one Gaz. post of Jr.Scientific off ther in terms of 

the direction of the Railway Board has been temporarily 

arranged by transferirig one post of ADMO(Group 'A 1 ) 

which has also not permissible as per Board 1 s directive. 

However, arrangement has been made temporarily upto 

16/8/93, and also took a decision to utilise a 

regular post of Traffic or Mechanical or Personnel 

department as per direction given by the Railway 

Board vide their letter dt.24/2/93 for which action 

will be taken by the department. It is also requested 

in the said letter to clarify as to the modality to be 

followed for filling up of the post of Jr.Scientific 

officer. 

Copy of the letter dt. 17/8/1993 is 

annexed as Annexure-. 

4.7 	That again on 1/4/94, Addl.General Manager/ 

N.F.RailWay has written to the Adviser(Maflagemerit 

Services), Railway Board asking certain clarification 

regarding mathology and mode of recruitment in order 

to fill up the post og Group 1 B 1  Gaz. post i.e. Jr. 

scientific officer in N.F.Rly though the Psycho-

Technical cell has been created. Due to non-receipt 

of the clarification presently it was decided to 

fill up the post drafting a Mechanical off icet against 

contd. • .6 



a Gazetted post relesed temporarily till receiving 

instruction from the Railway Board. 

Copy of the aforesaid letter dt. 

1/4/94 is enclosed herewith as 

Annexu re-b 

4.8 	That again on 6/10/95 office of the Diredtor 

I 	General/Psychology 1 Lucknow has written to the Railway 

Board asking steps to be taken in respect of the 

recommendation made by the High Powered Committee on 

Psycho-Tech. cells in the Zonal Railways and also 

highli4hted in the aforesaid letr that difficulties 

are being experienced by the Zonal Railways in mana- 

ging the work in Psycho-Tech.Cell which is to be 

conducted by the cell without having certain experienced 

and qualified personnel and in view of the observation 

of the Railway Accident Inquiry Gommittee j,1968.The 

Director General/Psychology highlighted that person 

xk.exr. whose service should be utilised by Chief 

Scientific ai±x Research Assistant or Sr.Scientific 

Research Assistant holding Master's degree in Psychology 

so that test will be done by well qualified and res-

ponsible staff so tat they become neither a mere routine 

nor a source of harrassment to the staff. He also high-

lighted in the aforesaid letter that Central, NF,outh 

Central and SE Rilways have already created one post 

each of Sr.Scientific Research Assistant. The post of 

Central and NP Railways are already manned and recruit-

ment of incumbents for South Central and SE Railways 

has already been finalised. Therefore, instruction has 

coritd. • .7 
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been issued by RDSO to create Psycho-Technical cells 

in each Zonal Railway. 	-' 

49 	That again on 22/4/96 Ebrecutive Director 

Traffic Reseafch (Psych) has given direction to the 

Chief Safety Off icer,N.F.Ra'iiway that the sanction 

for the Gazetted and non_Gazetted personnel comprising 

Psycho-Technical cells on Zonal Railways has already 

been given by the Railway Board and also noted 

by the Director that the post of Sr.Scientific Asstt. 

(Psychologhas also been created but the post of 

Jr.Scientif officer is yet to be created. Board has 

also given direction to create the post of Jr. 

Scientific officer and that is to be created from 

within their own resources out of the cadres of 

Traffic,Mechanical or Personnel department. However, 

it is also clarified that Group 'A post of the Medical 

Department cannot obviously be used. It was directed 

that the matter is within the competance of N.P.Rly 

for which secific sanction of the Board has already 

given. By virtue of the aforesaid letter pursue of 

the matter locally so that the post of Jr.Scientific 

officer in N.F.Railway becomes available and accordingly 

your applicant has been appointed who was Sr.Scientific 

Research Assistant in Psycho-Technical cell in the 

department of Traffic and has been empanelled for pro-

motion tothe post of Jr.Scientific of ficer,Group IB I  

purely on adhoc basis on 5/12/97 in conformity with 

the sanction and direction made by the Railway Board 

on being recommended by the High Powerd Committee 

contd ... 8 
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on Psycho-Technical cell working under R.D,5.0. 

Copy of the aforesaid apptt, 

letter is enclosed herewith as 

Annexure-.. F 

4,10 	That your applicant begs to submit that the 

aforesaid policy to create the post of Jr.Scientific 

officer under the Psycho-Technical cell under (DS0 

has been taken into account and it has been decided 

to create on being recommended of the High Powered 

Committee in order to avert frequent Railway accidents 

The same has been recommended on the basis of the review 

of the Railway Accident Inquiry Committee report for 

which your applicant has been placed as Jr.Scientific 

officer from 5/12/97 on adhoc basis, but the modalities 

for recruitment of the post of Group OBI post as Jr. 

Scientific officer has been formulated and no such 

clarification has been received from the Railway Board 

in what manner the post of the Jr.Scientific officer 

shall have to be filled up and till such clarification 

has been received,NPRailWay is not in a position to fill 

up the said post on regular manner.Hence N.F.Rly dn the 

direction and the instruction and sanction given by the 

Railway Board as eell as RDSO, the post of Jr.Scientific 

officer has been created sparing a post of Traffic deptt. 

having requ is ite 	 qualif icat ion 

on adhoc basis and since then the Psycho-Technical cell 

of NF.Railway has started functioning to carry out 

testing of various rectuitments of N.F.Railway such as 

contd. ,.9 



Station Master, Driver etc. &ad for which she tas 

given specific training under RDSO. 

	

4.11 	That recently inspite of having such aforesaid 

direction of the Railway Board your applicant who was 

given adhoc promotion has been reverted to her substan-

tive post of Sr • Scientific Research Assistant without 

sparing her from concerned department as she was reverted 

due to non_restoration of the post of Mech.Departmeflt. 

This is done in a very arbitrary manner though the post 

has not yet been abolished which is created under the 

direction given by the Railway Board as well as under the 

recommendation of the X4k High Powered Committee. The 

instant reversion order has been issued by the Chief 

Personnel officer, office of the General Manager(Persoflnel) 

to fill up the aforesaid post by another incumbent from 

Personnel branch or any other department by reverting 

her from the aforesaid post. 

	

4.12 	For that it has been crystal clear and imminent 

from the aforesaid office order that your applicant has 

been reverted to ber substantive post from the adhoc post 

in order to fill up the same post by another adhoc appointee. 

As the post shall have to be manned by another incumbent 

but no regular selection can be held as there is no such 

guide line and manner for regular selection as well as the 

way how the post will be filled up by direct recruits or 

regular selection from Group 13$ is not yet formulated. 

A circular and direction issued by the Railway Board and 

correspondence made between N.F.Rly and Railway Board 

contd. • .10 
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it is revealed that no such selection is yet to be held 

to fill up the post.Hence reverting your applicant back 

to her original post with a motive to fill up the same 

by another adhoc promotee is immient which cannot be 

done by the Railway authority. 

4.13 	For that the order of reversion by the Rly 

Authority reverting your applicant to her substantive 

post is the violation of normal procedures as because 

she is holding the post since 1997 till 	the date 

as no regular selection has been held nor the post has 

been abolished till date. This has been done by the Rly. 

authority to place another person in the aforesaid post 

on adhoc basis which is illegal. Inferior motive of the 

Railway authority is to fill up the post by another adhoc 

appointee is bad and your xt± applicant apprehends that 

the office of the General Manager(?ersoflr]el) is going to 

fill up the post of Jr.Scieritific officer by another 

appointee sparing from any other department and under no 

circumstances adhoc appointee can be replaced by another 

appointee. Hence reversion order is liable to be set 

aside and quashed. 

5, 	GROUND FOR RELIEF WITH L31L PROVI3IONS 

5.1 	For that action of the respondent is solely 

illegal 1  arbitrary and violation of principle of natural 

justice as well as fundamental rights of the applicant. 

5.2 	For that in no circumstances adhoc appointee 

can be replaced by another adhoc appointee until and 

unless a regular selection is he. 

coritd. . .11 
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5 • 3 	For that till date there is no such policy 

and mode has been formulated and no such guide line has 

been issued by the Railway Board in what manner the 

post of Jr.Scientific off icsr shall have to be filled up 

i.e. by direct recruitment thm ugh UPSO or by way of 

Tegular Group IBI selection as per existing norms.Hence 

the Railway authority is not able to take any decision 

regarding the mode of filling up of the aforesaid post 

for which adhoc arrangement has been made as per direc-

tion issued by RDSO. 

5.4 	For that no such direction has been given 

while issuing the impugned order to spare post of the 

Traffic department in wch your applicant belongs 

before issuing the aforesaid reversion order though 

the post of the Mechanical department has been 

restored back nor indication ought to have been issued by 

the respondent authority to spare your petitioner from 

the Traffic department in order to hold the post of Jr. 

Scientific officer on adhoc basis. 

5,5 	For that the respondent authority are taking 

steps to fill up the post on adhoc basis xki 

replacing your applicant by another adhoc appointee and 

your applicant apprehends that Railway authority intended 

to fill up the post by another appointee replac ing her 

which is illegal and bad in law and liable to set asjde 

5,6 	For that if a regular selection is held your 

applicant should be allowed for appearing for any regular 

selection for such Group IBI post and till such regular 

coritd. . .12 
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selection is made your applicant is allowed to continue 

in the aforesaid post but in no circumstances she should 

be replaced by another adhoc appointee. 

	

5.7 	For that the aforesaid post of Jr.Scientific 

officer has been created under the guide lines in order 

to carry out regular recruitment tests adopted by the 

Railway Recruitment Board for which the post has been 

sanctioned and Railway authority has created the post. 

As the post has not been abolished your applicant has 

right to continue in the aforesaid post till a regular 

selection is made. 

	

5.8 	For that in any view of the matter the action 

of the respondent is not sustainable in eye dd law as in 

no circumstances an adhoc appointee can be replacee by 

another adhoc appointee. 

The applicant craves the leave to this 

Hon'ble Tribunal to advance further grounds at the time 

of hearing of this instant application. 

	

6. 	DETAILS OF REMEDIES EXHAUSTED. 

The applicant declares that there is no other 

alternative and efficacious remedy of the applicant except 

invoking the jurisdiction of the Hon'ble Tribunal under 

section 19 of the Administrative Tribunal Act, 1985. 

	

7., 	MATTERS NOT WREVUOU$LY FILED OR ENDING 

BEFORE Amy C)THER COURT.  

The applicant further declares that she has 

not filed any application, writ petition or any suit 

in respect of the subject matter of the instant applica-

tion before any other court, authority nor any such 

H 

contd. • .13 
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application, writ petition, suit is pending before 

any of the authority. 

8. 	RELIEF 0UGHT FOR 

* 	Under the facts and circumstances stated above 

the applicant most respectfully prays that your Lordship 

may be pleased to admit this petition and direct the 

respondent authority to give the following relief:- 

8.l That the Hon'ble Tribunal may be pleased to direct 

that the applicant may be allowed to continue to hold the 

post till regular selection is held. 

8.2 	That your applicant shall not be replaced by 

another adhoc appointee violating norms, settled provision 

of law and the applicant is to be allowed to continue 

in the post in pursuance to the direction given by the 

Railway Board and recommendation of the High powered 

Committee as the post has been created in the interest 

of the Railway which is most important post and your 

applicant has sufficient qualification and experience 

in this line and she can not be replaced by another 

adhoc appointee till a regular selection is made and 

she may be allowed to continue in her post and allowed 

to take part in any such selection regularly to be held 

and until and unless modalities and policies for regular 

for regular selection is formulated and till abolishment 

of the post, your applicant should not be replaced or 

reverted to her substantive post by any other adhoc 

appo intee. 

8.3 	For that the impugned order of reversion dt. 

16/12/03 is bad in law and that should be set aside 

coritd ... 14 



and quashed on the count of principle of natural jus-

tice as well as non..application of mind. 

	

8.4 	For that in order to continue in the post 

respondent authority may be directed to spare post 

of traffic department by issuing office order/noti-

fication on being restoring the post of Mechanical 

department. 

	

8.5 	For that pass any other order or orders as 

feern fit and proper by this I-Ion'ble Tribunal on 

perusing the factual matrix of the case as stated 

above. 

	

9, 	INTERIM ORDER PYED FOR. 

= 	
Pending decision of this application the appli- 

cant seeks to issue of the following interim order - 

That the Honble Tribunal may be 

pleased to set aside and quash 

the order of the Chief personnel 

officer dt. 16/12/03 and the 

applicant may be allowed to continue 

in her post and shall not be replaced 

by another adhoc promotee till a 

regular selection is held. 

-AND- 

That your applicant may please be 

allowed to continue in her post by 

contd, . .15 



keeping abeyance of the office 

order dt. 16/12/03 till the aboli-

sion of the post or till her 

regular selection is made and in 

no circumstances she should be 

replaced by any adhoc appointee 

and pass such any other order/ 

orders as this Hori'ble Tribunal 

may deem fit and proper. 

APPLICATION IS FILED THROUGH ADVOCATE
.. 

 

PARTICULARS OF THE I.P., 

i) IPØISb. 1) 4-3 

Date 

iii) Payabl e at : IPO issued from Guwahati 

and payable at Guwahati. 

12, 	LIST OF ENCLOSURES: 

As stated ove. 

H 

contd,. .Verification. 
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I, Smt. Arundhati Kalita, w/o. Shri Arup Kumar 

Goswami aged about 37 years at present residing in Rly. 

Qrs. No. 167/B. East MJ.igaofl, Guwahati-il, Dist.KamrUp, 

Assarn do hereby solemnly affirm and verify that the 

statements made in paragraphs i 

are true to my knowledge, those made in 

paragtaphs 41 	 are true to my 

information derieved from records and the rests are 

my humble submission before this Hon'ble Tribunal. I am 

duly authorised to swear this Verification. 

And accordingly I sign this Verifictiofl on 

this 	'\ th day of December. 2003 at Guwahati. 

48e2J 
SIGNATURE. 



• 	
. 

• 	 . 

?' 

N. F. Rai'way 

	

. 	 .. . 

OFFICE ORDER NO 34/2003(rrc & MECH) 

The following orders are Issued with Immethate effect - 

One regular Group 'B' post of AME of Mechanical Department, which , 
was vanated for operation as AME(Safety) and subsequentfy as , Jr Scientific Officer, vide GM(P)/MLG's Office Order 

No 84/94(fftcy4 dtd 1/5-4-1994 and 202/97(Mech) dtd 5-12-1997 is hereby restored 
4.  back to Mechanical Department with Immediate effect, 

As a consequence, Smt.Arur,dhat1 Kahta, Sr.Scientjfic Research Asstt, . 
in Scale Rs. 1640-2900/5500..9000 who was promoted to the post of •: 
JSO(Gr 'B') purely on adhoc basis, vide this office cr1er dated 05-12- 
1997, is hereby reverted to her substantive po 	of Sr.Scientific 
Research Assit in Scale Rs 5500-9000/- under CSO/MLG With 
immediate effect 

This issues with th€ approval of General Manager/N F. Railway.  

P. K. Singh) 
Dy.Ch,ef Personnet Officer(Gaz) • 

For General Manager (P) 
E/283/82/pt XVII(0) 	 Maligaon, dated 16-12-2003 

Copy forwarded for information & necessary action to:- 	
. . •.,. 

Secretary, Railway Board, New Delhi-i 10001 
DGrrR(p)//RDS0/LUCkflQW22601 1. • 
All PHOD/HOD/DRM/CWM/NFR 
FA&CAO(EGA&PF) 	 . 
CPRO/DGM(G) 	 0 	 0• 

PStOGM,ASYtOAGM 
NFROA/NFRPOA/NFRMU/NFREU/MLG 
OS(EOIBILL)/MLG 	 •-. 

Officer concerned 

/ P.  
Dy. Chief Personnet Officer(Gaz) 

 For General Manager (P) 

-• 	-- 
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Tho Thrd irjthj th€ir 'otter dt. 24.2.93h :Y 	- 	,•  0. eyed awtjoi to the operatim at i Junior 2o1*/ GrlLupB post to be dosign&d as Amior ackt Soi1ntjf • 	t••. 	Cf ficer in PYc),) t1iioal 011,by tranBtorrthg a 
pct fron raf f1 or Meabanical or Persennj Praneb. • tiwee JDopartMC,,tjtS aro  not In e paitiat to Ipare 
this purposo, one post of ADM0(GroUA) of this . • 	Lthg utillaed tporarjl7 to aper*t, the post of - S 	Ecci.cntj,fo Office; s grcd to by o and epprved t - - 	- • 	Giral }er The 1oaci in their lettOr dt 22. 1 .9 I 	
fth' C Uflitid that the Payctenjo • Øfl - •••• 	i*ilvys 'ri1i be un&r4 the contr.l of iet --------• Jc 	fr 	 ye 	and thareaf 	it Wi1j'tj -• • 	. 	• 	ewti of 	 0fticp. 
2 	Ao mentioned abovo, the poet of .Tunor aeiát 13 now zeIy for operttin by t*E?pe ta 	of a ot of A'1O(ooup.). !ii roztrd to til1j r thia pt M.  nc Ii tr%zctioj/rder3 I2i 00 fax b, jv trcn, tile Vjnrd • Throfnr'e Bcrd re 
kThd]y ønct th 	tnils, 'viza thetfop the pozt 1l1.b.i by dreot recruit from Ur8 c, or to be tilled ui by ci,cr to be 1ected thrc,ugh.% pøit1ve cct doxit tB øI1ct1on or by truiSferring en office  &n i'd4itified Departa unt,if any. 

An easy rp1y 13 requestOd to enable thiiI operate th:Lt posit In 2YC10'technica1 C1l by an inel be picod 	jfl 	this poet. 
- 	,- 	 - 	 •-• 
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c. 

i• H, Lt.(293. I. 	
•) ) / 	 - 

!i 	.:Jian i.iiways. 

,.Dctor qerieral 
R.D.S.O. 

L Luc know. 
Tt • - • 	'- 

Sub :Gazetted posts for Psych o-technic4 Calls. ; 

T}e Board, based on the recornr:eciatiDns of a High 
Pc.er Cor. :i!ttee on Psycho-teci7nica1 Cells, have inter alia 
dF. rded that the revised e azetted 't-up of these 

•) C2ls a 	RDO and Zonal Ri1iav ou1d be as uner :- 
I U 

1 	Grade 	Existing azettea 
set-up 

SAGrade 	 1 

Revised gazetted 
set-up 

1(frr RDSO) 

JA Grade 

r. Scile 

(roup '' 

1('or RDSO) 

14(1 each for ER, NR, 
SR & R) 

8 	 7(2 ft - ' DSO & 1 each 
* -•'.. 	 •-- 	 '-:' 

; 	.., 	
C,

p 

9 13 

The r"uire4rent of p ) - ts for th 	 ettd 
'-up should b o c. et by adjutrnt 	as unc 	:- 

(a 	s; 	(rade 	: I post for RDSO. 	The post is already 
ââIThbliñRDO. 	It is being 
operated by utilisin7 the post of 
OCS/R, Southern 	ai1;ay in terms 	• 
cf Bords letter No.92E(GC)4-(487) 

trd 25-f--92. 
("1)  

JA Crale 	: " 	!3t f3r R[iSO. 	RDSO 	'wu1r1 finc. 
t?ihsferrin 	a regular 

pLstfsoeThter department ir 

- 	-- ;is _Iould be cone by flarch 31 , 1 	93) 

: 	
/ ( 

c\ 	\ 	e&j 

- 
.• •--•- 

1 



(c) 	i 

.4; 

INV 

(frnr j'rerir' ) 

i yt 	• r • on'. rc 	Ir }:.strn, 
flci'thcrn, Soutki'rn rind ctcrn 
aiIwys. The existing 	 • 

S6a1e/Group 1 13' posts of 
.Jr.Scientific Oi.icer at Calcutta, 
New Delhi, Madras and Bombay at 
prsent under RDSO may be transferred 
one each to Eastern, Northern, Southerr 
and 1estern Railways respectively an. 
these 4 posts may be upgraded by the 
rcspectivc zonal Railways to Sr.Scale
as icnior Scientific Officer by 
trant'c.rring a reu1ar senior scale 
element from Traffic or t.echanical or 
Personric']. Departments of the 
respective Railway. 
(This should be done by March 31, 1993) 

t- - 
"(d7 Jr.Scale/ 7postsi.e, 	 . 

Group'B': 2 posts for RDSO, 1 post each for ,  
and :sr Rui) i,s. 	JJS 

it present has 14  posts at Es(LucknoW).s9: 
2 should h' i'etair'd with RDSO And 
2 should be transir'red, one each to 
NL and Si' Rai lwavs • The Centri, 
oI:Lhr.ontj..e,Li and south 

CcnLrl Railways shu1d find the 
post by tr 	err&ng.a ,  
pc't frim Iraff ic or N 	an1ca19r 
Pc u I 11 	5c 	1f ci7Railway. 

po5t of 
Juni or 	mtit'ic (if'" r to ME and 
'. Iti! :y 	bufr'rp Iri 51, 1993- 

Centr 1, ;Th'.. ançSC 	flv $OU 

P'7V1dc o -iepe;t of Ju.' ScientUtC.i4 
Offc'i' by 1•Lir)31, 1°3). 

17 --- 
Accordingly, sanction of the tilnistry of Railwayái 

hcreby accorded to the transfer/adjustment of posts indicatdj.. 
:t items (), (c) and (d) of para 2 ahvc. 

14. 	Officers of Psycho-tcchriical cells on the Railways 
and RJJSO will belong to one cadrc. 

The Psycho-techruc3l cells on the 7oi3l RailWays wiU, 
':ti' un'Jer the 3drinistrtiyc control of the conccrned 

Both, 1Thycho-te.ts for secificd 	ories 
f ta1f recruited by Ri1w.iy Rncrujtt.ient l3oard(;uch as 
isistt Station Msters, Assistant Drivers, ILv)'men)  

in presently conducted by Junior Scientific Ofic3r(PyOho).. 
ThSO, 1, uckn ow cind 1]l-cfx'vicc S('lectlOIiS being prc-'ntiv 

rdt,ct d by Junior Sr icnti fc officer (IThvcho ) :t t Ihi , 
tombay !nri Nadr: .'c'iI 	'ue undcrtziI'n by 

n10 	 tific O fr'er/ Tii 	j'i ntific t ff 	rs costed on 

• • • • • • •31. 
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RErjie n  
by S3 : • •i /'. 	 I 	I( 	)i 
	. R 11WLy and 01 	Cej  th 	1ly. R;so wouhi rajse bri 	l fjcer 

. Courses n t 
r 	

eva1ut 	r 	weec or so on each ona Rc 	yfor PersoneI OUicers, 	c1etea b' 30, 1993. '4 

ij 

of  dd3Usterts of Osts iie 	p aCCrd_r 

6. 
with this SflCtj 	1ay p1ese be Cuvj5 	early. 	 ' 
7, 	 This Issues 	th the cocLrre1ce 01 the FI'aCe 
D1

rectrte of the ln1stry of Rl3 

(Ms .B.K.ifr2) 
u1rctDr, Estt.Ga (Cadre) 

ilway Board 

New Delh1, dt.,1s...2_93 Copy forireä to 

T:c FI&CO, 	i] Jnd 

TE i-irector 	 R2O, Lucknow .  
T 	Ciii:irr;ar 	11 	

R crujt:,t 	D3rds 
Ti 	,I'j (ia1':\rs) 4c 

(Ms.B.K. Ianz) Dy 
Director EStt.Gaz.(Caare) 

Eo&.d 

	

Copy to : Adv(1.) 	
ELE(GC) D() JS(G), Js(c); JDp) 1 
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AUQUt (hr. • 1 Oo 

.1 tJI)I 1;cItt1r Ui r.1 Poy 	SC ,fljoa1 Unfte on Zn41 Rai lwa y s.  

I, 
p 

• 	/ 
.1 
I 

I. 

I 
h. 

, 	.4; 

(#V1' 	Yojr DO No.9115rnty11z1 d.2á,79 

tu 	I)UQLcJ pot .Lu Qrn4 £fl Ic,L'w Of jord'v 1n1,t-,r rin.c(NG)I/22/PO/10/ d*t,d 	 86* Oi; 1ntifi 	 ltØt.(PeyohD1oOY) Ln oozilo 13(rfl nrrrifn, 	,y r1nnnrury nh 1 I:ohflU Et11tf,IJ(jLr vith, rJu..:/41/cJr;/pt .111(r) 	 •j• 	 It 	hriw 

	

t) Ii 	re 	;u'J wi th t.l 	U ta/Guunn LA i4 olirt tht lv(4r t U It3fl in his  10 hQ1flr r.Lot,j chcwtly 4  

r rIv t41t(, 	 iu 	U(i,'naj  oIweyrDrj I1i'1ur Lt1r intt.vr PJo.O7i.t(CC)i...i 4(p)/ 

	

 
UW1 , crit t 	tt 	fl'iiXuy Oaorj Und 	t11 : Xcttc)r 	/41/12o/2(Q) c1 1;14.5 09 to op,rut ,'' 

•-• 	 .ltJf1, orrtr by t&po?ct.j1y trnr ,or ,)J.fl 	or 	f)O 1. L,7 '2nd tht, Uoz 	ua 	j0 	 In thø r,3d 	tte to IOCUIa lnntruotl(Jf /OLcJ. 	L& to hou thu poet øhu4 be  n 1.n IJhrthr thr 
pent uU]. b rn(nnd by a dirsrnt rru 

	

c 	to b. fjfl,-j up by r Craup'OP OffIoQr tv bo o100t; j:cout; 11001tjj eat of bxiwltjnQ Group'f3' e1eotj 	oz b
~ 

rorrjnj 	
111r, 

tre 

	

n orr 1 an(.L3/cr..av) fraiii n irfnntiflod Ot3ptt. 	 to 

	

( r 01 1 94 ; by n rcrn%jridor dt.11.8.93 H 	no a1r.r 	tj 	t y,t tj,r. rnnn1,J The (111uiy 13 0ard, msrip,jj, Vide tPij. 1otte Uo.o7z(aC4...l4(l)IJ)/3 dt.19.7p3 heve lnd1at,,d 
tIIt ui thi1ueya prQpo 	to opcte 	poist or AmiQ n* OfTjor Ii not ° ptob, buj thja sr 	 t i* 	 t up to 16,Ø 	and 	

Tref0 or ?t 	p Optt, ihoul,j b. uttIl dnn er dLL,Ot n @
Va 

UP3dP.24ALL fl  

10 
.. 

I wcujd thorjrc'.,0 	qw3 	you to kindly al tir l iri v 	.t the rne 010401o0y to ba f01jd 
rot fIllIng u, of tPj p' 	' °rr1cer 

tJjth k1n t ca e 



The pout of AMi/ 	ut//ML, uhould 
' ro-dorjj?-n.ted LU3 Jr -Sciontific Officer aud 

the procunt izcumbont, iThould be pout.tt aiinut3 
thu nwno 	Jr.JCiontjfic Officur. 'hodu1 
dLie wil' be au laid down in thu Jourd'o 1ott 
and in addi ion will aloo inolude th natot 
dut.,tij ttt rouorit allotted to hLnt t)l futh Ol1cru. 

Cop' to: 	OPO 	to lonue n00003ary orderu imiucdjatelvnn .... - 

\' 	1 • ) 
• 	

• 

(. )j)y  In: 	/030 

...1tI ,  

(P 

1 	• 	V  

i 	.1 ta 	llalho tra, I  

Dt.)4_1994 
Jub:— (izotte1 pootes 	o'),'uyoho  

phnir'a1 Cohn, 

flOf.... 	YoUr 1) .O.flo.87fl(UO)4.14(Dup) 

i)otLri'o 1otte 	dt. 24/2/93 and frLhcr 	. o n gLvcri, 	to 	thth 	Uti1WLky1 	w10 	JioLLtd' ii 	!tor tit 	Il/ t/')3 dq:tl 	wi Lit 	the 	uubj out 	of tranJfuJ. 	of LL 	it 	from . 	onLni.tca  
dopurtmel-ite for operation tu 	J 	iontifio orri.eer. Tharo bavo bon ro inatruotion ac to how to Ciii . 

tho poct of Jr,ieiontjjo Offiour do3pito the matter having 
jbocr upoOificily taken 	by up 	this Railway In paia 2 of thia 
IRa1iway 	lottur ct . 	t j e 1/6/93, namely whether the poct to be! 

. 

marncd by a diroot reoruitment from U220 or to ho filiech. up .. 
throu11i poultivo action of celoation etc. 	No clarification . h;.Lo coiao from the Board 	epitoa nuzbor of rejndcr 	?1.fl(1 I ...... 
1).0. iittcr1t. 24/6/93 & 29/7/93 to the Board'j Orrtu). 
xcutive 1)iretor(GC) 	Dri 8ivaraman wan alno opokon, to on 22/6/)3 by Ly.CPO/Gasotted 	ho and 	:aa informed that inutruo. 

tiori 	trIIiflp 	t1i in-; up of thin 	cttod 	1'ort 	1.i, yo t 	to 
.bo fl.tiiiud at 	tho Doar'i ona. 	• 

IIn(Iur the 	oiraU3.nri urtooa, 	WO W)'U 	UflR11ki 	• 1 	:. 
LI) 	II 	

I. 	" Ll 	th 1.tj 	pont 	no 	tar.. 11owuvur, . in 	viow 	of 	t)) 	UL'lOnOy. 
.. 

• : Ov.jJuo1 lit your lobtir, we have now flU1 up thu poat 
dLinj .Y 

a Mcohui1ca1 Olf.Loor againot a Ga;ottod pontolco.e 
to,, Hf u Il.y from tho Moohci.nioal Ondro. 	This trr'tnhrt utit. 'wt13. 'ni ti riu,d 	till. 	wo 	LO  t 	jiiotiuo iioticj 	frotr* Bourt 	 .• . 	• 	•. 

• • 	. 

Youro viinoerely, 

3orvioeo), 	 ( r2. V. 7I3WA1iATfA 
llai.Jiry boaj.,at :• 	 • 

• 	• 

'I 

• 	. 
I.. 
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II 
iT 	 ptL'1-1AY. 

o Y1 	
flO 02/97(lh) 	DL. 5. 2 .97 

— 	 • •. -. - 	 •-- 	 • 	

• - 	 1: 

• 	• 	..;• 	 • 

ic y Chow ury 	FJfetY/IQ is 

In the BELe cThCitY Ed 	 al YI/ 	a1fl3 

the E j3ting VaC1nCY • 	
:• 

2. Qn vacntiofl of the post of 
jS°Y/ by 

Y ChOW1U, the p0St 13 r 	
iated s jr.8 

jtfic Officer(J)/UQ, for 
operatioti in 	Y° 

tüiC 
Cell/EQ under 030/NF 

3 3. 	t• 	n-idhati F:1jtE, Sr 	
SøiItifb0 Re8earch 

in sc1e s. 16O — 2900/' on being einpSfle11 
	for prb 

to the 
post of JE)/Gr.B turelY n adhoc 

basiS, is 

• 	
to 0 fficiate cS jO/Gr.B7Q on dhoC ba3i, agiflSt, 

• 	
arrt 	de i.to.2 boVt. 	 • 

	

• 	• 

Tile prO1Ot on f Suit • K rlit a to J SO/ G r .B rr efl 

411confer on her ty c1ai-fl for regii3.tS 
not 

Gr.B 3erV1Ce 	senløritY. 	
• 

S 	

-• 

Sh. M( •der, &!/ psi! SGUJ is ternprrrlY 
h1 r.t to 1IQ/LG for a hrt t1e only. 

- 

This iSU3 With ihe 3ppro"-1 of 	
S.U?nUI, 

Y 
4$IL; 	• 	•• 

( 
1 Brthm 	) 

py.C1O/G 
for GcflerBJ-  

.1/12O/29(0) 	
LG, dt. .12.97 • •• 

COtY rorwareed fr infcrfl'ti & n/Ecti0fl 

CM1, CEtSE, C-TE(D), OWE, SDGI-1, F1P&CIo COM & - COI 

" (3\ -Ll Dt1'S & DT(t' 
, 

(5) PS to G/LG 	
(6) 	/1i 

(B) sr.I1'DStJS 
	

(9) 

(1) officers concerned 

H.k ,• 	•• 
for G1- er' }1cnaZer(P)J 

I 

is. 

• 	• 	1) 

• 2) 

3) 

7) 	D1.01Ks.1J 

11)) F/Pass. 

cpO/T 

H 

0..... 
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Iil1II 	.i'I 	 • 	• 	 . 	. 	-. 

o.7C//1I/3(Vo1.III) Pated 6.10095. 

 
ecretaryj 

If 	
• 	. i 	 : . 	•• 	 l 

Ri1way lioar, 	 \ 	t 

	

Bh3var!, 	 'f 	: • 	.' 	. 	. 	. 

	

1 	• 	 L '" 	 - 	 ••••• i••_-•• 	: 

' 	: 	• 	' 	• 
­ul -.) l Fc.,] 'Lo\'l -up oction on the recomlTnn&Ition of the  

1111h Pmiorud C()flflhjttOI on Piyth-Pch. Coil r 	 : . 
-. 	1tin4j up of P3ychO 1iechnicaj Units on ?4rm,Il 
Ij wyn. 	 - 

fli I letter NO.E(NC)11/92/PO/i 0/1 
• 	 Thted 23.8.95. 	 1 	 j 	 • 

	

•.' 	 . 

. . 	I 	 •1 
• 	 —•• 	 ..• 	 I.. 

• lour posts each c 	 k 
1'anOSenior Scientific Research Assistants were sanctioned by 

1\DT d v j (JO thc ir lct.ter 	.ENG/XX/92flO/ItO/1 dtod 8 .4.95  
fi U Psycho-technical Cells to be pet-up or the Zonal Railwas. 
Te post 	ere ordered to bereated by th Railways from 	 1 

Hithin their existing resou.ráésThr matching surrender as 
di rcctit1 in 1ord' s letter 	;E(NG)XI/92/PO/SO/l dated 30.3.94. •• 

trictloned cornpl.rrnt of officers and Scientific Assistants 

	

• were required to undertake work pertaining to psycho-technical 	j. . 
ttJn - i rill ecntr1ised pattern both' for direct recruitments as 
\•:(ti. .;ii'rv1c' 

 
nniefc., tions for the categorins nnrl rjon : 

jc3ent1t( . L1 vidc 1.rd's letter to.E(10I/92/1"M1/22 dated 26.9.94 
;i rouu:lii'?n'.leci by the 111gb Per Committee on Psycho-technical it 

by thfl DOXd. 

In terns of the Boar&s obe quoted letter, the sanction  
for the non-igrizette& technical posts for the Zonal Railways has 
bcn h'.id in 3bcyance and the' Zonal R8ilways have been directed 
tr rrri-j" te work by drawing the services of Traffic/ElCctriCal/ 

	

'chcfli Cdl J1nspectors. 	 I  

In khis connection, it is submitted that 2- 	 ' 

(i.) Psycho-technical testing is a profesSional activity 
and cannot be performed satisfactorily by 
1n'pectorial cadres who elo not Possess requinito 	•. 

H 	 acodemic and professional qualifications for the • 
vz ofs. Both test administration and jterpretatiOn 	'1 
thereof require professional skills and knowledge. j 

	

-- 	 'vihich cannot be imparted through orientation and 

1 	 short training prograzr*nes. 

	

1 	 • 	I 	 . 

	

• 	(ii) In view of the multiplicity of the categories and I i' 
requ r\ 	 stages atwhichpsycholOgical tests are nc' 

to be conducted, cornpltment of officers and technical - . 
-- 	 staff as already sanctioned by the Board, are 

ho)utely neclnsory. In fact, difficuitlec arC j 
itj cxricnced by the Zona). Railways in minaging 

I 	 • 	.,:••• • 	 h- 	c----. 

I 	 •* 

Worka:12, Conotah First Streat 	• 
P•O. Box 0902 Mndr:,. COo 018. 

• • • 	• 	• 	• 	••7•_• 	•••••• 
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V ft. 1ncj ' il.h U. 	ip oi tour ir: i:t;ilt off crrn, 

'L.i j' ().1 i 	ro 1 3.f3 of  1iO fln(1 flI-M p1zLce 

r t.hri r j3u I. n. jtrrtivc coittrol. 

r3ho_tecbnicl tocting is to be coriciuct0d for 

per3OtThel selectiOn 'and it'wtld not.be , 

z1znin5stEatiVdlY desirable to expose, the 	tCfltS 

rnd 	thodolOgY of testing to a la±ge,,flW1ber of 

innpcctorial ccdres 'who 'are to be 
associated only 

on nhort tenure basis.. "This will have deleterioUs, 

On qu.1ity and standaXd of testing as also 
the jntcgritj of the y5tm.' InBpcctors can at 

best be utilicd for routine ausistanc° in conduct 

of the test progrru rene5. Their deployrrtnt canQt 

(1 e)t5t'1t for profes5i0fll asf3istaflCe to be 

':'° 	
y C)iie SiøntifiC E¼,soerch Ir-istnflt or 

L.njor scientific Ikesearch 	SiLteZts o]ding 

Mit..er'c T)egree in Psychology. In this conneCtiOfli 

the ob3CrVati0fl5 
of the Iail'way Zccic1eflt Inquiry 

CommitteC - 19 68, as contained j Pr 310. is 

reprodueed belcw 
 

WI • 	 ttvt'wbcii thgaLri3!L2 
- 	 - - 	 - 	 At.. 	 -a4.* 1r thC 

hanl- 
cttt 

DsLr 

(iv) It is understood that Central, 	, South Central 

nd South Eastern Rail'wey hove lready tCtCd one 

poet each of Senior 8cjenttfiC Research 
ttfJ5iBtCflt. 

and 1F RetiWays are alX000Y 
The posts on Central  
mnc'd and rccr.itfl'I of incumbents for South 

Certral and touth Easteul Ilail'way has l:tady been 
fina1iCd. Implcnfltatt0fl of the orders of the 

Dord being almost half 'way through, stalling the 
Process would be a retrograde step when the posts 

are justified on the grounds of 'wklOd 
as well as 

worth  of charge. 

4 • 	In vicrv, of the 
foregoing Board are requested to revi'w 

tht.±ir c3eciciOfl arid orcor for creatiOn of four posts each of 

Chief Scientific ResercL ssistantS and Oenior 3ci1t1f Ic 
Pearch hssistants bY the Zonal 

Railways, as originallY 

tionr3. 

,,- 
'I 	I ,  

'I 

. 1 
-'t, 

(S,K.Sir.gh) 
1_i.t flu. for fliroctor Griorl/PSyCh0l0gY 

py tot 
(1) 'Ihc Executive iirector(5aity )  ,Rail'wey Board, 	il 

Jhavan. New Delhi. 
() The Chief Sfty Officers, All Indian Rail'wys. 

71 	
(S.K.Singh) 

- 	 for irector Gener/ycholcy 

f-f 

:wO,k 12,c(r)ohpr;rt,00t 
P.O. Oox 6902 M;d, a' COO 018. 

i'•4,i 	•. 	... 	 .. 	: 	,' 
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Wc,. PTC/F1?/II1 /5 

IT 	

c;:i; 	To (rii " ) 

s: K. Sinc;I' 
E'ecutive DIfl'tCr (ia!Pc fleseirch(I'sycl.) iw  

•* : .. tT 

•1 Il ':t 	1 ' 	. 	á:,f 	i1ftI'( 

iiu1 , i 	nrt 	qzk: 
iii.t•i ;i , • •i;t;r,22f O Ii 

Govornmortt of India Ministry of ReiIwiYif 

'I 	 flosoiicIi 1 !;lJtW. (t Stflt(JYd&O!9flfl$OtIOfl 

MdImk Naq;rr, LuckioW.220Ot1;. 
Tnfc1ihnru 	ti0l21... 

at C i  

0 

"- 

SC " 

- 	-- -.- 

ii 
I 

-- 

I-!I-)rLhern 1ontJcr rtdj1waf, 	•.-: - 
L..:L.:.L2aJ..Qi.a. 

/ 

t y  dr:ir 

(.II 	 . 
- 	r sycho—echfliCal on ZOndi Rai1y5. 	-. 

i- f 	tour L.O. No. T/2/48/Pt.' cltd. 

• • • • • 
I, 

tori3d 	h:ivo 	ira1uc() 	onctiofl for GettOc1 	tri1 

rsonrel com!risl.nq }?sycho_Tecthnic8l Cells on 	Zon1 	a1y 
uo. r37 c(GC)4_14(r_u) (3) 	dtd. 24.2.)3fld 

v 	t.her ittr 
:()It/c/PO/RLSO/1 dtd. 	4•93• 	It i 	noted that thC post 

r: icn t L 	ic 	J\ 	i 3tn t( 	•oiogy) 	h;t1.rCr'iy bve : ett 

;,1 	i; 	ne'' 	ur(*r OPrJtiOflf 
	

T he 	poL of Yr. 
4. 

vt to 	crcatd. 	 . 

	

1( 	Q 	Qd' 	1fltiOn, 	the 	r'oli 	of 	Jr, Sttti 
r 	 e 	fount3 	1 	{j 	rrii 	II thth thO • 
• 

£esonn out of the cadres of 'rraff.ic, 	c.cianlcl. or 
) 1Wfly nrt ra:nt. 	TIir. 	pont 	I13 	for 	o' 	 - 

iirIdflq 	t,h 	pant, 	; 	qroUp' 	po .: 'H' 	ri1 	ior 
the rrrc.dical 	iepartn;ent cannot oiouslY h'? UZ9. ,:-,.• 	..... -.- ---.— .-. 	 . 

- 	• 	 I 	
. 	C 	' 

Thin nittCr is fully within th 	cowrtflCe of i 
)irri 	frir whlch 	')'Cif ic 	nrtiti 	f 	tie 	yc1 	ni rrnd 	xi 

	

Boa? (1 	i IC 	Id 	lie 	nf.'ce9r 
ri 	111 4' v .1 eW , 	no 	furtIiC 	rof'' icnoe 	to 

Ra11wys 17hiCh hJ to takeeIrn±1.ar a undcrstfld that other 
have a lrcady Cl?U?pllCd w ith the l3oard' s orcors, 

•/
A 	I ) uc1, 	tç 	efore, 	rcquet th. 	,'o') IF 
hib iriatCr icll'n5O that post of Ji. 	cic,i1 iic1icPLP 

',.nct 
VflUL' 	1'' hconE 	zva liable er1y 	rnd thc •  pront. 

Jr. 	t 
•I rr 	nient of uti U 	nq a Cô1cutttb1 -al
is cljsocnsed with. -. 

Yoxirs 

v 	';i it) 

••j 	flfj 	 - 	C - 	- 

Ii 

I 
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UNAL 
-' 

IAHATI 

CQ 

OR4AL .APPLICATIPN NO. 294/2003 

Smti. Arundhati Kalita.. ipplicant 

-vs... 

Union of fldia & ova 	Respondent 

IN LBE MATTER Q 

• 	An Affidavit producing certain dccu.. 

menta wh ich have re]avancy with the 

facts & circumstances of Ok lb. 

294/2003. 

The applicant abovanamed 

NOS 	 SHJW - 

3;0 I.. $mt. Arundhatt Kal.ita, w/o. Shri Arup Kumar 

Goswaini,. agád ab6ut 37 years at present yes iding in Ely. 

Qrs. No 267/B, 1ast Maligaonv  Guwahatiali, Dist..Kamrup, 

Msam do hereby solemnly affirm and declare on oath as 

follows. 

if 	That I have filed Ok No, 294/2003 against the 

order dt.16/12/03 passed by the Railway respondent and 

this Mon 1ble Tribunal pleased to pass status quo order 

on 26/12/2003 and by virtue of the aforesaid orderJam  

continuing the post of Jr.$cietific Officer till to-day. 

2 0 	That the respondent RaiMay authority on 12/1/04 

has issued official letter to me addressing me as Jr. 

Scientific officer,NF Railway/Maligaon which I an 

holding now. 
contd...2. 



p 

FFA 

py of the letter dt. 12/1/04 is 

enclosed herewith as nEZeXUreu.I 

(atpage -f 

3 0 	That in pursuance to theaforeaaid off ice order 

3) 
I have issued. letter dt 13/01/04 to 1)y.CPQ/ReCtt./N.F.R1y 

as Jr.Scienttfic officer and on the basis of my aforesaid 

letter dt. 13/1/04 General Zdanager(P)/N.P.aatlWay/Plaligaofl 

has also issued letter dt.16/1/04 to the candidate to 

appear before me for conducting aptitude teat wherein 

General I4anager(P) has addressed me as Jr,Scientitic 

officer. 

(py of the aforesaid letter dt.13/1/04 

and dt,16/3/04 are enclosed herewith as 

Annexurea41 and III(at page ç 

4 0 	That from the perusal of the aforesaid letters 

it is crystal clear that the .fits*a tat±a 	0ff ice 

order dt. 16/32/03 has not been given effect which is 

impugned in OA No.294/2003 and it is confirmed from the 

conduct and aàtton on the part of the respondent that they 

have not yet given any effect of the impugned reversion 

order dt.16/12/03. 

That these 3 letters should be part of the 

documents of my Oh *294/2003 and the ae should be 

part of the record of the case as the letters were 

issued by the Railway authority subsequently after passing 

the order by this Honble T;ibunal on 26/12/03. 

- 

contd.. .3. 



- 

6 • 	That, the statement made in the aforesaid 

Affidavit in para 1 to 5 are true to my knowledge 

and belief and accordingly,  I sign this affidavit 

• 	 producing aforesaid docisnentd before this Ron-'ble 

• 	 Tribunal on this day of 	1z 	January 

2004 at Guwahati. 

$IGNM'URE. 



--. 	 S  

- 	 ANNXUR / / 

.) 

55 / 

N.F.RAILWAY 

Office of the 
General Manage(P) • 	

Maligaon, Guwahati-1 1 

No. E/Rectt.(Comp/93IPt. ii 	 Dated: 12. Ui .2004 

To 
The Junipr Scientific Officer, 
N. F. RailwaylMahgaon. 

Sub Aptitude test of Shn Mukul Ch Kumar for the post of P SM against 
• 	 compassionate ground. 

CPO/R has approved for offe- of appointment as ASM to Shri Mukul Ch. 
Kumar against compassionate ground appointment. 

As pr extant procedure prior to offer of appointment a; ASM n scale 
• 	Rs.450070001-. Aptitude test of candidate to be conduóted. 

-. 

 

In view of the above, you are requested to fix the date time and verue of the 
Aptitude est so that the above mentioned candidate may be intimated suitably.  

This may please be treated as most urgent. 

DA: One circular of Aptitude test. 

Dy. CPOIRectt. 
for GENERAL MANAGER(P)/M,LG 

cov  

60 



ANNXURE. 
C- 

N.F.Railway 
Office of the 

General Marager(Safety) 
Maligaon, Guwahati-1 1 
Date: 13.01.04 

DY CFU!Kectt 
N.F.ilway 

Sub Aptitude test of compassionate ground ASM. 

Ref: Your letter No E/Rectt/Comp/93fPt.1I dated 12-01-04.. 

• In regard to your above mentioned letter, I have fixed up the date of 

Aptitude-tt on 21rst January 2004, venue at HQ/MILG. Accordingly you are requested to 
intimate thcandidate to report the JSOIPsycho positively at I Ohrs along, with his necessary 

papers.  

A.Kalita 	. 
Jr Scientific Officer 

• 	 N.F.Ray/Maligaon. 

-\ 



ANNXU1 ITT 

4-,  

N. 	F. 	Railway. 

Office of the 
General Manager (P) 

Ma)igaort Guwahati-) I 

No.ElRecttlComp./931pt. H 	 - Dated 16.01.2004. 

'P. 

To 
Shri MiAuI Ch. Kurnar, 
S/O late Way Ch. Kurnar 
Ex.Hd. Shroff (Cash & Pay) Maligaon, 
ViAl & P0- Gatanagar 
Guwahati- 781033 
Kamrup (Assam) 

Sub:- Aptitude Test of compassionate ground ASM. 

Ref:- Junior Scientific Officer/MLG's letter No. T/2/48/MisrJ Pt. I 
dated 13.01.2004. 

In reference to the above, you are hereby instructed to attend for 
Aptitude test on 21.01.2004 at 10.00 hrs. in the chamber of Junior Scientific 
Officer, N.F.Rathway, Maligaon along with necessary papers for appointment 
as ASM against compassionate ground. 

/ &l'  
for General Manager (P) 
N.F. Railway/Maligaon 

3 cor 
Iflev 

CAT 

P. 
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£di I 	%.._11 	AUiI 	$u auv 	I 

-u''a?t' tenrh, CL'Wht. 

IN THE MAT 	: 

GA 	,2UO3 

Srnt ArjndhRti Kt 

Vcs 
;iiiufl u 

y GneraI Iv,aflaaer, 	 çflflrffl(r 

R?t'v'ny nc cth. 

XN THE MA1'R OF 

WrtEi sttemctt or 	:i lj 

ohcent. 

Tbp answerip,g rOnt1Pnt rrft rryv 

5F:E.'E7 	unthr 

I. 	olat trie arisvvprinfl, r 	 rl$ç 

-. 	 ,f 	 p !1 	 ''c' 	1'r 'kri:b 

U1)u:.dda he 

riose S tmtnLc whch ate soeciiscHV ddrnIttec herenOe'cw Of 

hnrrc 	rcrlc lI ''hr 	rr 	ntc- '!Ip 	4on 	 r' 

-- 	r' 	 -i- 	b' .* 	 •. / 

LsL iJ 	 t 	 LP U v f LI4 

tM 
vziy ..  

teI dvutueu. riowever, cite dIswetInçt IE)OI$UtI,1' ntivtma tOfI$$tttt) 

rnIprI 	thcce r,nts / ft 	tOfl?Ver"Pfl 	' 	r' 

a: 	 Et 	r 	n3b1r1 	:• 	 T 

- 
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22 

. T h a t the _- pplicatior. sjffers from 	a? 

d O1 cau se  of aLtion.The want of the cause of actions will be ciear 

from the foilow'na submissions. 

That the ippication sufferes from v ,. Ir3ng 

representation and utter tack of understanding of the circumstan(.es 

ao1 facts re'ating to the matter on han1 as will be amply clear from 

the submissions made here. 

BRIE F HISTORY: 

At this stage the answer!ng respondents 

bg tc submit a brng of the matter under dispute from their point of 

view as foliows 

5.1. That in the year 1997 a post of Junior 

Sentific Officer (SO)/eadquarters was created for operation n the 

Psycho-technical celi by variation of a post of equivalent rack f am the 

mechanical department for operation in the operating department of 

the N.F R.altwy under Ch!ef Safety Oflcer of N.. Railways. Thic  

riation was given effect, to vide office order No. 202,'97 (rnech 

i.ted 5'12l9?'. (Annexure E of appiication). 

5.2. That the said order stated in cea' terms 

at "Smt. Arur1 	ati Kaita, Si , . Scientific Research Assistn'., 	n cak 	)f ç.c 1L1\ 

Rs. 1640-290ti1- on being empaneiled for promotion to the post or 

350'Gr. 	B. 	pury on ad-hoc 	basic,, 	ic appointed 	to 	officiate ac 

JSO/Gr.B. purely on ad hoc basis, :gainst the arrangement vde Sr. 

N0.2 above. 

It was also riade clear in the said ordcr 

'The promotion of Smt. Kalita to JSO/G.B. on ad hoc basis 

:onfer as het any claims for regular 	promotion to Gr. B. service drid 

en'ority. 

I 

6-7  



5.3. That vide office ordef no.34/2003 (TTC 

ar mech) dated 16/12/2003 the order dated 15/12/1997 was  

m4difd to 

- (a) restore back the post of Assistant 

Nichanical Engineer from the office of the Chief Safety Officer. N F 

il R1lway to the Mechanical EngineerIng department to which thepost 

bloned and 

(b) In consequence of the fact that there was 

nc past of Junior Scientific Officer (GROUP B) from the date of the 

oer, namely 16/12/2003, Smt.ArunChat! Kaflta had to be reverted to 

htr original post of Senior Scientific Research Assisthnt in scale Rs. 

1440-2900/5500-9000. 

It is to be not€d that Smt. Arundhati Kalita was 

 oted on ad-hoc basis without conferring on her an cairn for 

r4guar promotion to Group 6 service and seniority, as cieariy stated in 

te office order dated 5/12/1997 (Annexure E of the 0 A).: 

5.4. It would thus be clear that reversion of 

S -nt. Arundhati KaUta was because of want of a 

6. Parawise commei:- 

The answering respondents submit para 

wise comments as follows :- 

1 	 6.1. That as regards paras 4.1,4,2 and 4.3 on 

the respondents have no remarks to offer. 

6.2. That as regards para 4.4 it s submitted 

that the post of Jr. Scientific Officer For N.E. Railway was created vide 

ara 2 (d) of Railway Board's letter no. 87E (GC) 4-14 (Dup) (39) 

cated 24/2/93 (Annexure B of OA) This letters direct9d that 

Jaiiway should find the post by transerring a post from Traffic cr 

ME 

ti 



- 

(Lj) 	 LI 
N..fldflICdi ot Peinnei Brdrlcn. In consequence, one post Of AS.tdiiL 

	cl- 

Mechanical tngineer was redisignated as Junior Scientific 

Officer/Headcuarter vide office order  No. 202197 (Mech.) iated 

5/12,'97. By the same order SmL Arundhati Kalita, Senicr Scentifc 

Research Assistant in scale Rs. 1640-29001- was appointed on ad hoc 

bsis to officiate as JSO (Gr.B) without conferring on her any claim for 

igu13r promotion to Group B service and seniority. 

It may be noted tnat the redisignation ot tne 

post of  AME/Safety) as Junior Scientific Officer,'Headquarter vide crder 

W. 202/97 (Mech) dated 5/12/97 was an administrative iecon 

taken by keeping in view various considerations of administrative 

coqvenience. In the same manner, the decision to restore the post of 

2Lnior Scientific Officer to the mechiica! department conveyed vide 

office oder no. 34/2003 (UC & MECH) dated 16/12/2003 was taken 

n tne interest of the administrative. It would not be appropriate to 

'jeson such a dec!sion. 

6.3. As regards paras 4.5 to 4.10 it 

ubrrutted that the paras merely descrioe the decision taken to create 

the oot of Junior Sctehtific Officer in N.E. Railway and ad hoc 

pointrnent of the appflcant r the same. Consequently espcndents 

have no comments to offer as them. 

64. That In regard to para 4.11 and 	7 't 

denied that restoration of the post o f  Junior Scientific Officer to the 

iechan1c depar.merit was done arbtranly. it is also denied that the 

order to revert the appiicant to her substantive post was taKen In 

order to fill up the post by another incumbent from the persore1 

branch. Needless to say, the applicants status as ad hoc Group 'B' 

officer confers on her no right to promotion to Group 'B' service ano 

s.eniority as was made clear in office order no. 202/97 (mech) cit. 

5/12/97. 
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H 	 tilt,  
6.5. That with regard to paras 4.13 the 

egations that the post of.Junior Scientific Officer is pnned to be 

flJed up by another appointee of another department is cned. It is 

Eong to question the decision of the administration taken in the 
it 

o'yeraH administrative interest. The limited rights of the apphcant as an 

1 1  a hoc Group 'B' Officer as indicated in the office order dated 5/12/97 

wiH not be interfered with. 

It is theretore prayed that 

the Hon'ble Tibunal be pleased to 

• 	 dismiss the application with costs. 

And the respondentS shaH as 

in duty bound aver pra'. 

I- - 

-. 	 i-• 




